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The 29" February 2016

S.0. 63, dated the 29" February 2016—In exercise of the powers conferred by
Section 21 of the Bihar Entertainment Tax Act, 1948 (Bihar Act XXXV of 1948), the
Governor of Bihar proposes to make the following amendments in the Bihar Entertainment
Tax Rules, 1984 which has been previously published in the official gazette vide
notification no- S.0.- 24 dated 2 February, 2016 as required under the said section of sub-
section (3).

2. This notification shall be come into force with effect from date of its issue.

Amendments

1. Amendment in Rule 5 of the Bihar Entertainment Tax Rules, 1984-. Sub-
Rule of Rule 5 of the Bihar Entertainment Tax Rules, 1984 shall be substituted by the
following, namely-

"(1) When the authority prescribed in rule 3, after making such inquiry, as he thinks
necessary, is satisfied that the applicant has correctly given all the required information, that
the application is otherwise in order and that the applicant has deposited the amount of
security, if any, required to be deposited under rule 4, he shall register the proprietor and
grant him a certificate of registration in form II or in case of Cable Television Operator and
Cable Television Network in Form IIA within thirty days from the date of receipt of the
application."

[(F.No. Bikr-ikar /Sansodhan-01/2016 -891)]
By order of the Governor of Bihar,
SUJATA CHATURVED],
Commissioner-cum-Principal Secretary
Commercial Taxes Department.
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